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THE DEPUTY MINISTER IN. THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) to (e} A Statement is
laid on the Table of the House.

Statement

(a) The award for acquisition of 697.69
acres of land in village Hamidpura was
declaréd in 1978, though physical posses-
sion was taken only on 18th July, 1979.
The compensation for this land had been
paid to the lund owners in 1978. Another
23.21 acres of land in  village Hamidpura
and 1,439.125 ocres in village Kathama
are also to be acguired shortly,

tb) Lo (d). Compensation for 697.69
acres acquired in village Hamidpura has
already been paid in 1978, An amount of
Rs. 43,15,185%} for additional 23.21 acres
of abadi land and structures thereon im
Hamidpura and Rs. 2,64.26,007i- for 1.358,
125 acres in village Kathania have been
placed at the disposal of the Special Land
Acquisition Collector, Amritsar in March,
1982. These lands will be taken over after
payments have becn made to the lund
owners.

Detaile of compensation for the balance
81 acres of land in village Kathania have
not yet been assessed.

(e) Question does not airse,

Tmpact of Export of Essential com-
. modities of  Availability and Prices .

%749, SHRI ATAL BIHARI VAJPA-

SHRI SURAJ BHAN :
YEE:

Will the Minister of COMMERCE be
pleased to state:

+ (a) whether Government have made a
stucly regarding the impact of exports of
essential commodities on their availability
and prices; and

(b} ths present policy of Government in
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) No specific
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study regarding the impact of exports of
essential commodities om ‘their availability
and prices has been made. However, in
deciding policy in respect of individual
Hems, due care 15 wuken of domestic zvail-
ability and prices.

(b) The primary object of the Govern-
ment is to promole exports to the maxi-
mum exicnt, but in 2 manner that the eco-
nomy of the country is not affected by un-
regulated exports of items essentially nced-
ed within the country.

Loans to Fisherman

*752. SHRI DAULATSINHII [IADE-

JA: Will the Minister of FINANCE be
pleased to state:

(a) whether Governmeat are aware that
scheduled banks have stopped loans to
fisherman;

(b) if so, whether Government are also
aware that due to stoppage of loan it is
very difficnlt for them to operate vessels
or build new ve:rels to earn thetr liveli-
hood; and

(¢} whether Unvernment prcpose to 's-
sue directious fo scheduled banks to give
financial facilities to  these illiterate  and
poor peopla?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POQJARY): () 10 (2). A
stalement is jaid on the Table uf the
House.

Statement

Reserve Bank of ¥ndia have not issued
any instructions  for stopping or slowing
down of 1oans iv fishermaa by the com-
mercial banks in any part of the country.
With a view 1o curbing inlationary pres-
sures in the economy, the commercial
banks were instrucled by Reserve Bank of
India to undertake a serious and critical
reappraisal of their lendint oroposcls  so
as to ensure that they adhere to the puide-
lines set out by RBI from time to lime
regarding credit expansion. At the same
time, it was reiverated by RBU that the
commercial banks should ensure that
special attention was given to the credit
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needs of the weaker sections of society as
identified under the 20-Point Programme
and that they should also be actively in-
volved in the Integrated Rural Develop-
ment Programme. The Tnstitution-wise and
sector-wise impact of measures taken by
Reserve Bank are assessed by them. In the
case of any specific complaint received re-
garding any sector of economic activity,
which is allegedly being deprived of the
bank credit, the matter is looked into by
the Government and Reserve Bank and
remedial action taken wherever necessary.
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Setting up of National Tourist Authority

*754. SHRI KRISHNA KUMAR
GOYALI:

SHRIMATI MADHURI SINGH:

Will the Minister of TOURISM ANDr
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Travel
Agents Association of India (TAAI) have
urged upen Government for setting up x
Nationtial Tourist Authority with represe-
nation from both public and private sectors
for the formulation of the tourism policy,.

(b) if so, the details thereof; and

{c) whether Government have takem
any decision in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) and (b) Yes, Sir. The Resolution
urged the Government to set up a National
Tourist Authority with the object of 1m-
plementing the National Tourism Policy.

{¢) No, Sir as the Government has
under consideration the propasal to revive

the Central Tourism Advisory Board.





